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i Khan Mohalla Hajin lodged a written 310 Mohammad Syphap R/o
the effect that at around 1200 h
0 his residential house and abdycteq

3 € terron s
\ymplainant and his son. However, the ¢ Sts started beating the

: omplainant
i;—;m the clutches of terrorists but the terrorists ki dna;f;f:;a}%f: sf:unc;ﬁee
1S

| their illegal custody;and

1 Whereas, a case FIR No.18/2018 was lod : ;
Qman d investigation taken up; m{; q ged at Police Station
| Whereas, during the course of investigation, Statement of
i:-mplmnant was recorded u/s 161 Cr.pc and search was conducted in
= jurisdiction of Police Station Hajin, During search, decapitated body
ithe abducted Manzoor Ahmad Bhat was recovered from nearhy
‘whards, The dead body identified by the complainant as his son namely
tnzoor Ahmad Bhat S/o Ab. Gaffer R/o Boni Khan Hajin. The dead
iy was taken into possession and after conducting medico/legal
imalities was handed over to his legal heirs for last rites. Site plan of
e of occurrence was prepared. During further course of investigation
ment of witnesses acquainted with facts and circumstances were
wnded u/s 161,164-A Cr.PC. Statement of witnesses so recorded
"4 inter alia reveal that on the fateful night four accused namely
lhammad Saleem Parray S/o Gh. Mohammad R/o Kani Mohalla Hajn
ilree Foreign terrorists viz Ali @ Maaz, Rizwan @ Jindal and l_i‘ﬂhdullalé
‘Adullah @ Zoong forcibly entered into the house of complainant taln
“ited the complainant and his son on gun point. [nvestiga E]I;
<ter revealed that the complainant managed 1o €SCape fiﬂﬁever
ches of the said terrorists after receiving fire arm injuries oW« :

: . . t d
S%n has been killed by the said terrorists. Investigation conducte

13 pri YT ishable u/s
/9 Pima facie established commission of offences punish

| ainst
132,364,458 RPC r/w 7/27 AAct, 16,18,20,38hUhL$E aﬁl :5 s
SUsed namely Mohammad Saleem parray S{u (13 s Maaz, Rizwan @
i Mohalla Hajin & three Foreign terrorists Vviz A 1% atinn’ concluded
4 ang Fehdullay @ Abdullah @ Zoong a‘nd mw:ftihgit revealed that
'Poved, It is further submitted that during Scal
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aree accused terrorists viz Alj @ Maaz

.ullah @ Zoo have been killed i 4
;impy of FIR has been placed Una?e ncounter ity

oeem Parray S/ ; Gh-dr“_’mhammad R/o s Tl;" accused
.orst and is absconding against w te Ayl
::Ebcen proposed;and aon) Proceedings

R p— S

| Whereas, the Authority appointed G
| ion (2) of section 45 of the Unlawfy] Activities P overnment under gyp,.

~endently scrutinized the Case Diary file evention) Act, 1967 T
%ﬁcnts relating to the case m}d has come to 5 and_ all the other rel.

h}' the State

Whereas, after perusing the Case Dj

¥ g into consideration the nhacrvaﬁnn:ﬁieﬁ: r:;%ft:lﬁ;ents andl also
Ligr sub-section (2) of section 45 of the Unlawful Activities {Pre?r &tliﬁpumtcd
1;,:—;1 the State Government is of the view that there is sufficient m?te?;;}l ﬁcii
<nce available against the accused person for his prosecution undﬂa;
'rwd provision of law. e

| Now, therefore, in exercise of powers conferred by sub-section (2) of
win 45 of the Unlawful Activities (Prevention) Act, 1967, the State
‘»mment hereby accords sanction for launching prosecution against the
Laed person namely Mohammad Saleem Parray S/O Gh. Mohammad R/O
‘= Mohalla, Hajin for commission of offences punishable U/S 16,18,20 and
i of Unlawful Activities (Prevention) Act, 1967, arising out of FIR No.
12018 of Police Station, Hajin.

By order of Government of Jammu and Kashmir

| Sd/-
| Principal Secretary to the Government
| Home Department
‘fome/Pros/51/2019 Dated: 24 .07.2019
o 1s lett
or General of Police, J&K, Jammu. This has reference tucglsﬁlz ]cnr
“legalSanction-18/S/2018/8335-37 dated 02.02.2019. The
0l : : i :ndly be acknowledged.
202l is returned herewith, receipt of which may landly b e
aZ:ﬂI}' to the Government, Department of Law, Justice
. (w.7,5.c.) o
F‘ltm&creta;y to Principal Secretary to the Government, Home Departm

€.
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I Under Secretary 10 the Government
JL Home Department
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